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CENTRAL ELECTRICAL REGULATORY
COMMISSION

~ NOTIFICATION
New Delhi, the 3rd September 2010
No. L—l/(3)/2009 -CERC.—In exercise of powers

" conferred under Section 178 of the Electricity Act, 2003

and all other powers enabling it in this behalf, and after

“previous publication, the Central Electricity Regulatory
Commission hereby makes the following regulations, to

amend Central Electricity Re’gula'trory'Commission {Grant
of Connectivity, Long-term Access and Medium-term Open
Access in Inter-State Transmission and related matters)
Regulations, 2009 (hereinafter referred to as “the principal
regulations”), namely -— '

1. Short title and commencement.—(1) These
regulations may be called the Central Electricity Regulatory
Commission {Grant of Connectivity, Long-term Access and
Medium-term Open Access in Inter-State Transmission and
related matters) (Amendment) Regulatlona 20 10.

(2) These reguianons shall come into force w:th

effect from ‘the date of their publication in the Official

Gazette,

2. Amendment of Regulation 2 m—Sub-clause (b) (1)

of clause (1) of Regulation 2 of the prmc1pal regulations
shall be substituted as under, namely —

"<(b) ‘Applicant’ means
(i) The following in respect grant of connectivity :

- (a) A generatmg station with installed capacity
of 250 MW and above, including a captive
generating plant of exportable capacity of
250 MW and above or;

(b) A Hydro Generating station or generating

station using renewabie source of energy, .

of installed capacity bctwecn 50 MW and
250 MW, :

(¢} One of the Hydro Gencrating stations or
generating stations using renewable sources

~ of energy, individually having less than
50 MW installed capacity, but collectively
having an aggregate installed capacity of

50 MW-and above, and acting on behalf of

all these generating stations, and seeking
connection from CTU at a single connection

point at the pooling sub-station under CTU,
termed as the lead gencrator, or;

{d) Abulk consumer."

3. Amendment of Regulation 8.—(z) Clause (1)yof
Regulation § of the prmmpa! regulations shall be substituted

. w1th following :
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“( 1) The application for connectivity shall contain
details such as, proposed geographical location of the
applicant, quantum of power to be interchanged, that is
the quantum of power to be injected in the case of a
generating station including a captive generating plant and
quantum of power to be drawn in the case of a bulk
consumer, with the Inter-State Transmission System and
such other details as may be laid down by the Central
Transmission Utility in the detailed procedure :

Provided that where after filing of an application, -

there has been any matérial change in the location of the
applicant or change-in the quantum of power to be
interchanged with the Inter-State Transmission System,
by more than 100 MW in the case of applicant defined
under Reguiation 2(1) (bX(i) (a) and 40% of the installed
capacity in the case of applicant defined under Regulation
2(1)(b) (i) (b) and 40% of the aggregare installed capacity

in the case of applicant defined under Regulation 2( 1)} (by

(i} (c), such an applicant shall make a fresh application,
which shall be considered in accordance with these
regulations :

Provided further that the application by the applicant
" defined under Regulation 2(1) (b)(i) (c) shall be considered
by CTU only if all the generators, whose aggregate capacity
is connected at the single connection point, formalize a

written agreement among themselves that the lead

generator shall act on behalf of all the generators to
undertake alt operational and commercial responsibilities
for all the collective generators connected at that point in

following the provisions of the Indian Electricity Grid Code
and all other Regulations of the Commission, such as grid
security, scheduling and dispatch, collection and payment/
adjustment of Transmission charges, Ul charges,
congestion and other charges, etc., and submit a copy of
the agreement to the CTU, with the application of
connectivity, along with a copy to the respective RLDC in

" whose control area it is located : .

Provided further that the CTU shall suitably

‘incorporate the requirement of formal agrecment amongst

such generators in the detailed procedure and Connection
Agreement signed with such lead generator. -

.(b) Proviso to clause (8) of Regulation 8 of the
principal regulations shall be amended as under, namely

“Provided that a thermal generating station of 500
MW.and above and a hydro generating station or a
generating station using renewable sources of energy of
capacity of 250 MW and above, other than a captive
generating plant, shall not be required to construct a
dedicated transmission line to the point of connection and
such station shall be taken into account for co-ordinated
transmission planning by the Central Transmission Ul:lnty
and Central Electricity Authority”.

ALOK KUMAR, Secy.
[ADVT. 11/4/150/10/Exty.]
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